CENTRAL ADMINISTRAGIVE TRIBUNAL LUCKNOW BENCH LUCKNOW
Oriainal Application No. 1103 of 1332

Union of India & Othars + « ¢« =« « « s s » = s Applicant

Versus
Sci Kamla ani OLhSLS o« » o« o & o o = & o & s ;?.Esizasnﬂent.s
'on'ble Mr. Justica U.C. Srivastava, VC

& Hon'ble Mr, K. Chayya, Member ( A )

-
—

( 3y Hon'ble Mr. Justice U.C. Srivastava, VC)

iy mzans of this application, Union of India

}

Fas challencad the oriers passad by prascribed Authority |

n

i

{/ undsr payment of wagas Act dated 22.6.1231 awarding a

sum of 2s. 2275.80 as unpaid wages and a sum ofF Rs. 28/- |

a5 compensation for delayine the payment. Ihe rasponiant; =
4 .
no. 1 who was fitter was medically incapacgtatz=d for o

ciytzeory A 3,31 and 82, bat on 7.10.53 ¥h@ was found f£it

w -

for cateaory Cl with spectacles. F= waited fOor aliers l

native smployment for whick he was kept in waiting Zrem

3.10.1388 to 14.6.80 but no appointmant coull be given
to Pim and pone could Ha availabhla and his leave DO
was not Aue , hawas ratired from servicz with effect

from 15.6.39. Me was not smaid wagss for tha periocd
' ]

Fa s - | -

ducing whick be was kepl in waitinmhf failing to

1

.. c2t thz wacas frcom ﬂailmﬁ;,ﬂéﬂﬁg?ﬁ%F

fa

tr= authority unler 2zymert of 2%

macits stating thak
availabls job could n
aljustment
" "I._.-_I 1 _*I 24 v‘&f_‘: I, ‘_




A, the prascridbed Autkhority Fad a jurisiiction
to condone the Adelay and tra Ss2lay being of two montks
tFa dAiscration so cacrcied for conisnine the lelay

lo

coull pot be said L%Jarhlt:ary or wassd bn any

saasonabla cround aB such this plaa 6f tha applicant
fails.
3. the applicant d2cause of same 3afsct in

ayas was 12clared m=23ical ly unfit to tha post @n ‘ﬁhiﬂ"
F2 was workinc and for certain sother c_:.atar_rar:ias. hut
was found fit for one particular catecory and as such
bheo@mma entitled for alternative job on that cRteedry)

the Railway AAIministration mads him to work anidl then

catirsd him from ssrvices. Thers was no cafusaleby
thz rasponiznt to work and Fa wantz3 to work SUTDine %
tFz period he was in sarvieca viz upto the A3t=s of Bys
(now respondent) *
xoduccagy roticement., Applicant/continuad to remain
inservice till the date oOf his retirement. A

Government employec ig 5 entitled to salary and

other emoluments and benefics upto the date he

remagined in service to the extent he is er.t'.i'l:lad |

o

to minus to which he is to be d-prived for Il,eggtllr
(now respond-nt) L

After the applicsnt/became unfit, the i’:&ﬂﬂ °«ﬂ-.‘5~~_':-:’il‘55-"!

did not retive him but made hmi a: -a,t:-

L

failed to get any alternate empl

iyt ~sifies

and retired him from service

b-en challeng=d on ajh_?__-.‘ ind tt

tdhim, May it be so,

the amlicmt( is res
J "'"-

r
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(now respondent)
the sp-licant/cannot pe mde to suffer. It may be i

cnat rule 306 of the wKailway sctablishment Manual

jnterms may not apply. and tty e is no such rule

which covers such contingency.lhe ositionis very
(now respondent)

clear. I the applicantdcontinued in service and he

did not work and no work was allotted to him and no

leaves wWas aue o him and the period to be treated a8

sxtraprdinary L& we. . AS the respondent was kept

wziting, he cannot be deprived of the salary altogether.
He, having beesn foung £it for categorizss €-1 with

spectacles oOn 17.10.81,he will be entitled to s&lary

in the cagegory -C-1 uptothe date of retirement except

£or the period which is to be treate¢ towards

extrasrdinary leszve. Let the payment to which the

responcent 1s entitled to be given to him with a

seriod of 3 months from the d#&e of receipt of a

copy of this judgment.

applicztionis disposed of finally with no order as

Vice Chairgman.
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With these observati-ns the -




